CENTRAL ADMINIS TRATIVE TRIBUNAL
PRINCIPAL BZNCH ‘

‘” O.A.N0.1976/96

HON'BLr JUSTICE CHQTTUR SﬂNKARAN NAIR(J), CHAIRNAN
HDN'BLt SHRI R.K.AHOOJA, N"NBgR(R)

Neuw Dalhi, this 18thciay of Saptamber, 1996.

Ashok,K. Nanchahda“
Dy.-Commissioner
of Income Tax Dffice
> Room ‘No.391, Anayukar Bhawan

.. Sanjay Placa. 2L L
! ) ) «ﬂgra - 282 002.{ I . ) eo e AppliCant
Vs._"‘ . . ‘ . . .
e’ Unlon of Ind1a thraugh
' - its Sacratary
Y . - Ministry of Finance’
B . Dapartment of Rsvanus

. North Blodk
NEW DELHI.
2, Cantral Board of -Diract Taxes
. .~ North Blaock - -
. Central Sscratariate. - ,
N;u DELHI. ~ S ‘esee R2spondants:

T
.

_ The application having bassn heard
on 18,9.1996, the Tribunal on the
" sam2 day daliysrad_tha followings
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Chattur Sankaran Nalr(J), Chalrman

applicant who is working at present as
a Dsputy Commissionar aof ;ndoma Tax, Agra, saazks a
di;sc%idn to raspondants to- grant him 'adhoc promotion'
in thé salection grada (Nqn-Fuﬁctianal)'as Additional
Commissianer of Incoﬁe Tax from 15.9;1992‘in the

"scale of Rs,4500-150=5700.

2. , AppliCant uould submit that ha has baan houndad
and harasssd for discharglng hls dutiss faithfully,

' , _. A Contd....Z/-
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‘but to the distasta of some in high places.

Ws do not propose to go into the allsgations or tha
countar allsgations, as the applicant has raissd
idantical grizvances in Annexures D and E. ‘It is
necessary that the grievances of civil serv;nts

ara examined objsctivaly and appropriate ordars
passéd without undus d2lay. We direct sacond

raspondaznt, Central Board of Dirsct Taxes to

. considar. Annaxura D and £ repra2sentations and

deal with tha contentions raisad tharein on marits
and pass a spsaking order within six wesks from
today. 'Ordars passed should be communicated to

applicant uiﬁp&ut -dalay.

3. Applicant will producs a cogpy of this
application and this ordsr befores second respondant.
Second rsspondent will issu= an acknouledgemeni and
applicant ehall produce it with a mamo befors tﬁe

Registry of this Tribunal.

4, With the aforesaid dirscfions; wa disposs

of the application. No costs.

Datad, the 18th Saptember, 1996.

— hu\,\‘l(-;itwmuw
(R.K.AH? , (CHETTUR SANKARAN NAIR(J))

MEMBER(A) ™ - ‘ CHAIRMAN



